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Hello Good People ! 

LaLas 



Bengal Act IV of 1873 

[THE BENGAL BIRTHS AND DEATHS 
REGISTRATION ACT, 1873.1' 

A~~ENDIX . . Bcn. Act I of 1939. 

(a) The Governmcnr of 
India (Adap~alion of 

Indian Laws) Order, 

1937. 

(b) The Adapration of Laws 

Ordcr, 1950. 

An Act for Regislerirzg B i ~ h s  and Deatl~s. 

WHEREAS it is expcdien~ to providc [ h e  means for a complete regisler Preamble, 

of birlhs and dealhs; 

'SHORT =-This shun rille w m  given by h c  Amending Act, I903 (1 OF 1403.). 
Sch. I. 

Locrc~~-.--Since this Act confains no local extcni c\ausc, it must lx talien to hnve 
k e n  intcndcd to enlend 10 Ihc whole of the fomcr Provinw of Bcngal: b u ~  it applics only 
(a nrem spcddly notified undcr scc. I. 

Ormi E N A ~ E ~ . - A S  to the registration olbiahs and darhs under the prescnt Acl, 
i n  the Municipdides, ree the Bcngd Municipal Act, 1932 (Bcn. Acl XV of 1932). 

Aslo thc r c g i s ~ i o n  O F  binhs and deaths in ~ h c  Cdcuua Municipality. see Ihc Colcutta 
Municipd Acl. 1951 (West Bcn. Act XXXIII of 19SI), Ch. XXXI. 

As ro thc wgislntion or binhs and dealhs undcr Ihe Bcngal Local S~elf-Covcmmcnt 
Ac( or 1885 (Bcn. Act IU of 18851, scc section 114 or that Acr. 

h 10 repons by village c/tbakidfirs or binhs and d c z h ,  see ihc Villagc C1:uukidflri 
Act. I370 (Ben. Act V1 of 1670). section 39, clnuse 7. 

As lo h c  rcgismtion o f  binh; and dcalhs under the Brngat Villagl: Self-Govcrnmcn~ 

Act. 1919 [Ben. Act V or 1919). scr scciion 260)  of thm An. I 

As to repons by clmrrkidnrs of b i r h  and dr*. Tee secliun 13(l)(vii), ibid. 

For wwcr to makc mlcs AS lo the regismlion oi  binhs and deaths in CYltanrnenw, 
set  ihc Cantonrncn~ Act, I914 (11 of 1924), seztion 282(1). 

As l o  lhc volunimy rcgisiriion of b i s  and duths, xce rhc Birlhs. Deaths and 
M h n g c s  Regislmtion Act, 1886 [VI  of 1886). 

As to the msmission to h c  Registm-Gencnl of Binhs and Darhs in England or 
registen of. or documents showing. bihs and dwrh of officers and soldics and heir  
families nbroad, see h c  Rcgiri~ntion or Birlhs. Dwrhs and Marriages (Amy) Act. 1879 
(42 u d  43 Vict., c. a), in B e  Coltecrion of Stntutes rcIaling to Indin, Vol. 1. 1935, 
page 333. 

As lo thc dutics oFRegistm or Binhs i n  conncclion wilh tht vaccinalion of childrcn, 
see the Bengd Vaccinalion Act, 1880 (Ben. Act V of 1880), scciins 18 ro 24. 



The Berlgal Binl~s atrd Deutlrs Regisrroriott Act. 1873. 

[Ben. Act TV 

(Sections 1-5.) 

It is hereby enacted as follows:- 
J: 

Powcr ro 1. The '[State Governmcnt] may at any timc, by a notificalion 
dirrct 
mgistnlion 

published in the ?[Oflcial Gazette], direct rha~  all births and drahs, or all 

orbirlh and birlhs, ~r all dealhs, 0Ccuring wilhin thc limits of any area after a cerlain 
dcmhs and dale lo be named in such notification shall be registered, and for that 
define ma- purpose may define Ihc limils of such arca. 

From and after such date this Acl shall apply lo ~hc  whole of the arca 

so defined. 

Magis~nrc 
rnay divide 
area inlo 
dislricls and 
may appoint 
r c g i s m .  

Magislntc 
ro publish 
lisl of 

r c g i s m .  

2. The Magisirale of the distric13 may, lor the purpose of such 
regisuauon, dividc any such arca inlo such and so many districts as he 

may hink tit, and may appoint onc or more persons 10 be registrars of 
birlhs or of deaths, or of births and deaths, within such district, and may 

a1 any time Tor sufficient reason dismiss any such regiswar and may fill  
up any vacancy i n  rhe office of regislnr. 

The Magisvale shall cause to be published a list conlaining the name 
and place of office of every regislrar in rhe area, and specifying the hours 

of the day during which such rcgislrv shall attend at his office for the 
purpose or rcgislration. 

Every 3. Every registrar shall have an office wiihin the dislrici of which he 
m d s l m r o  i s  appoinled registrar, and shall cause his name, wjrh the addition of 

registrar of births (or of deaths, ar of births and deaths according lo his 
oirjcc wilhin 
his dislricr. appointmcnl) for the disrricl for which hc is so appointed, and notice of lhe 

hours during which he will atlcnd Tor h e  purpose of registration, to be 

affixed in somc conspicuous place on or near ihc ouler door of his office. 

M a g i s m ~ e  4. Thc Magismale shall cause to be prepared a sufficient numbcr of 
to  hwc regisler-books for making cnlries of all birlhs or deaths or both, according 
register- 

b o o k  ro such rams as [he '[State Government] may from timc lo Lime sanction; 

prepanxi and and the pages of such books shall be numbered progcssively frorp the 
numkwd. beginning to he end: and every placc of enuy shall be also numbcred 

progressively from thc beginning to h e  end of the book, and every en@ 
shall be divided from [he following enuy by a line. 

Rcgislry 10 5. Every rcgislrar shall inform hirnselrcarcfully of every binh, or of 
inform 
himelf or. 

cvcry deab,  or ofbo~h, according LO his appoinmenl, which shall happen 

mdrcnis[rr, i n  his district, and shall register, as soon as convenienLly may bc aher ~ h c  

denh. 'The words "fhvincinl Govcrnmcnl" were fin1 subs~i~uted lor lhe words "Lieu~enanl- 
Governor" by p m p p h 4 ( 1  )oTthcGovcmrnenr of lndin(A~pt~tionofhdimhws)Ordcr,  
1937. Thcreder rhc word "S!olc" w x  subslimred for ihe wnnl "Provincial" by p m .  4 (1)  
of fhc Adnpmion OF l n w s  Order. 1950. 

'Subsututed for lhc words "Calcufta Caz~rre" by p;mgnph 4(1) oirhe Govcrnmcnl of 
India (Apapiaii~n of Indian L w s )  Order. 1937. 

'Now Districr Magisrr;ll+see the Codc ofcriminal Procedure, IS98 (Act V of 18981, 

seciion 3(2). 



The Berrgol Birtl~s arid Dearlrs R~gisrrafio~r Act. 1873. 

event, wilhoul fee or reward, the particulars required lo be registered, 

according 10 h e  forms mentioned in the last preceding section, touching 

evcry such binh or evey such death, as the case may be, which shall 

nor have been already registered. 

6. Every cllarrkidar or olher village-watchman in any area to which 

this Act shall apply, or, where there is no cha~ikidor or other village- 

watchman, such person as the Magistrate may appoint, shall be required 

ro rcpori every birth or death occurring within his b e a ~  lo such regiskar 

and aL such periods as he Magiswatc may direct. 

He shall obtain in writing, if possible, and if it is impossible for him 

to obtain in wriling he shall oblain verbally, from any person who is 

bound lo give informalion of he birlh or  death all particulars which are 

required 10 be known and regislcrcd and he shall report such particulars 

to the registrar. 

Any clravkidaror other village-wa~chman or olher pcrson so appointed 

who wilfully or  negligenlly refuses or omits to produce such writing, 

if any, or lo report such birlh or dealh, shall be punishable a1 [he 

discretion of the Magiskatc with fine which may extend lo two rupccs. 

7. The father or mother of every child born within such area, or 

in case of the death. illness. absence or inability OF the father and mother, 
the midwire assisting at the b i d  of such child, shall, within eight days 

next d ~ c r  h e  day of cvery such b h h ,  give informahon, eilher personally 

or in wriling, to he r eg i sm  of the district, or  by means of the charrkidar 

or orher village-walchmen, or olher person as provided in rhe last preceding 

scction, according to the best of his or her knowledge and beIief, of the 

several parliculars hereby rcquired to, be known and regislered touching 

hc birh of such child. 

Any person who rehses or negIecrs lo give any informauon which 

it is his duly lo give under h i s  section, shall be punishable al he 

discretion of Ihc Magisuale with fine which may exlcnd lo five rupees: 

Provided thar not more than one person shall be punishable a1 the 

discretion of h e  Magismale for such refusal or neglecl to give infonna!ion. 

8. The nearesl malc relarive of h e  deccascd present at the deah, 

or in attendance during the last illness of any person dying, wilhin such 

area, or in the absence of any such relative. the occupier of the house, 

or, if !he occupier be the person who shall have died, some male inmate 

of the house in which such deah shall have happened, shall, within eight 

days nexL afier the day of such death, give informauon either personally 

or in writing to h e  registrar of the dislrictl. or by means of h e  cl~aukidar 

Cfra~~kidar 

lo obtain 
parliculys 

nnd to report 
to rcgktnr. 

Penalty for 
neglecr. 

Pcrsons 
bound to 
give 
inCom~ion 
of b i b .  

Pend~y for 
ntgltx I. 

Pcrsons 
bound to 
givc 
iniormnlion 
01 dcah. 

'01 MY subregbmr appointed for a burning-~11or or burial ground-see the Bcngal 
Municipal ACL 1932 (Ben. A n  XV of 1932). scc~ion 446. 

As to duty o l  medical officer in charge of hospiml 10 give nolice of dwh.  xce 
section 447. :bid. 



Ptnal~y Tor 
neglect. 

Penally for 
I c g i s t r  
rclusing ro 

egislcr, 

Penalty for 
wilfully 
giving lake 
infomution. 

Municipdily 
undcr Bcn. 

ACI XV of 
1932 may 
m n g e  for 
kecping 

regisrcr or 

binh? or 
dcalhs or 
b0lh. 

Magisirate 
Inay dcputc 
subonlinare 
Magislnrc to 
discharge his 
functions, 

Tlre Bengnl Birtlls nad Deatlrs Regislrario~t Act, 1873. 

wen. Act IV of 1873.1 

or ohcr village-walchman or olher person as provided in secuon 6, 
according lo the best of his knowledge and belief, of rhc scvcral pariiculars 
hereby required to be known and registered touching thc dca~h of such 

person: 

Provided [ha[ no peson shall be bound to give the name of any 

fcmale relative. 

Any pcrson who refuses or neglecls 10 give any informalion, which 
i r  is his duly to give under h i s  seclion, shall be punishabIe at the 
discrcdon of Ihc Magisrrale with fine which may cxrend l o  I i v e  rupees: 

Provided lhar not more lhan one person shall be punishablc for such 

rufusal or neglecl to give informarion. 

9. Any regislrarl who refuscs or neglects lo regisler any birh or 

death occurring wilhin his diskicl, which he is bound to register, within 
a reasonable lime after he shall have bccn duly informed IhereoF, or 
demands or accepts any fee or reward or olher gratification as a 
considerabon for making such rcgishy. shall be punishable at rhc discrelion 
of Lhc Magismlc with linc which may exlend to fifcy rupccs for each 
such refusal or neglecr. 

10. Whoever wilfully makes or causcs to be made, for [he purpose 
OF being inserted in any register of binhs or dcalhs any Ialsc statement 

touching any of the particulars required 10 be known and registered, shalI 
bc punishable at h e  discrelion ofthe Magiskale with a finc not exceeding 
fifcy rupccs. 

11. I n  m y  place ro which [he Bengal Municipd Act 19321: shall Ben. Act XV 

have bccn cxrcndcd, rhc Municipal Commissioners may, if at a meering 1932- 

specially convcncd for considering such question they shall so determine, 
arrangc for keeping a regisler of all births or of all deaths or of all birlhs 
and dearhs, occurring within the municipality. 

On and afier a dalc 10 bc fixcd ar such meeliog, the Commissioners 
shall in such case be auhorizcd ro provide out of the municipal fund 
for he employment of a sufficien~ numbcr of regislrars, and for he 
expendimrc ncccssary for thc maintenance of such registers, and shall 
exercise all [he powers of a Magislrale undcr this Act; and all the 
provisions of this Act shdt be deemed to apply to such place. 

12. The Magismale of a djsuict' may dcputc any subordinale 10 

exercise the powers and ro perfom he duties ves~ed in [he Magismle 
by h i s  ACI, within such district or any part hereoF. 

'Or my subregism appoinred Tor a burning-glrar or burid pund-xee the Bengd 
Municipal Acr, 1932 (Ben. Act XV of 1932). section 446. 

These words md figures were subnirured for the words 'lhc Dkuict Municipal 
lmprovcmcnt Act," by s. 2 md lhc First Schdulc or h e  Bengsl Repding and Amendlng 
Acr. 1938 (Bcn. AEI 1 of 1939). 

WOW Disu-ict Mugi~tmIe-set the Code or Criminal Procdure, 1898 (Act V o f  1898). 
scclion 3(2). 


